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CENTRAL ADMINISTRATIUE TRIBUNAL PRINCIPAL BENCH

G

HA_Noy368/2000

IN
0A Noy938/97 w
New Delhi: this the 24  day of October;2000%
HON'BLE MR,STRTADICE,VICE CHAIRMAN(A)?
_ HONTBLE MRKULDIP SINGH MEMBER (J)
IN' THE MATTER OF

Union of India & DTS eeeveveneses-RoOViEH applicants

- '(ReSpondents in OA)
Yersus °
| | p';r'f‘sffivema | devees.Roview > Respondent
<,, e a | | (Rpplicant in OA)
= "f:;a_k, - . OROER (my CIRCULATION)

Pamséd the RAD
vl The _ditéctions contained in the CAT PB order
dated 247872000 in OA NoT938/97 to respondents uwere
ﬁ: consider appli'cant*'.s claims as set odt in para 1
,of the OA 4ahd pass @ dstail edy speaking and reasoned
order in-accordance wi th mie's and instructions within
4 mon ths Fro‘m the da.te'of receipt of 2 coby of this

orderd

33 The. aFDresaj.d or'dei: does not require any revias

RA is rejectedd

( KULDIP SINGH ) | (S.RTADICE/)
MEMBER(J) ' VICE CHAIRMAN(A).
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